
189l.l Registration o j  Ships. 

ACT No. VII OF 1891. 

(Received t i e  assezt of fhe Goventor General oa the 6 t i  Marcr7/, 
1891.) 

An Act tb amend Act X of 1541. 
W H E R E A S  i t  is expedient to amend the Act of tlie 

Governor General in Council, No. X of 1841 ( a n  
A c t  for  prescribiag the rules to be obs~rved in order 
that ships 01. vessels belor~ging to p o ~ t s  zoithin tlze ter- 
ritories under the gover9ment of the East India Corn- 
pany, or belonging to N a t i v ~  Princes or States, or 
their subj,jects, mny become entitled to the privileges of 
British ships ttnder a procZarnation of the Gove*no~* 
General of India i n  Council made in pursuance of the 
Statzcte 3rd @ 4th Pict., c. 56) ;  I t  is hereby enacted 
as follows :- 

I. I n  sec.tion 2 of the said Act, the word " Singa- Repeal o f ~  

pore " is hereby repealed. word in sec- 
tion 2, Act  
X of 1841. 

2. For that portion of section 3 of tllc said Act, Amendment 
heginning with tlie words " tlie persons now author- E:yg;: S~ 
ised " al,d ending wit11 the rvords " such other or 1841. 

different persons ", tlie \~vords " such persons " shall be 
substituted. 

3. For sections 8 to  12, both inclusive, of tlie said St~bstitiilion 
Act, tlie following sliall be substituted, namely : - of tious liem for sec- 

scctions 8 to 
18, Act X 
of 1841. 

" 8. Tlie certificate of tlie surveying officer shall be c,,t;fic,te 
in tlie forin in tlie scl~eclule to t l~is  Act or in such of:urre~il1,~ 

otlicr forill as tlic Governor Gcperal in Cou~lcil nlny olhcer. 

f ro~n  
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from time to time prescribe ; and such ~ e ~ t i f i c a t e  shall 
be delivered to the registering officer before registry. 

Me~surement 9, Subject to the provisions of section 70 of Act 
of tonnaoe 
for pu,p;, I of 1859 (an Act f o r  the amendment of the law relot- 
of registry. ing  t o  N e ~ c h a n t  Seanleiz) as amended by section 9 of 

the Indian Merchant Seamen's Act, 1876, the tonnage XIII of 
of a ship or vessel required by law to be registered 1876. 
shall, previous to her being registered, be measured 
and ascertained according to such of the rules and 
orders for the time being in force in and under the 
Merchant Shipping Act, 1854, as amended by subse- 17 & 18  Vil 
quent Acts [including the Merchant Shipping (Ton- c. lC4- 

we 52&53Vi nage) Act, 18891 as apply to measurement of tonna, 
for the purpose of registry. c. 43. 

Neasurement " 10. Subject to the provisions referred to in  the 
of for tonnage ,ur,ose last foregoing section, the tonnage of a ship or vessel 
othrr t l ~ a o  requiring to  be rneasurcd for any purpose other than 

registry shall be measured and ascertained according 
to such of the rules and orders for the time being in 
force in and under tlie Merchant Shipping Act, 1854, 17 k 18 V 
amended as aforesaid, as apply to measurement of c*104. 

tonnage for a purpose other than registry. 
Substitution " 11, l'hc rules and orders referred to in section 9 
of Govrrnor 
General i n  and section 10 of tliis Act sllall, in their application to 
Council for measurement of tonnage for the purposes of this Act, 

Boardof Trade. 
or of any enactment, rule or order referring to this 
Act, be read and construed as if the Governor General 
in Council weye therein named instead of the Board of 
Trade or the aut-hority fOlw ~rliich tlie Board of 'I'~.ade 
llas been substituted by section 3 of the RiZercllant 
Shipping Act, 1852. 3.5 c% 36 ' 

c. 75. 
Marking of c c12 .  Tlie true a lv~ul l t  of the register tonnage of 
register ton- 
nage on ship every ship or vessel to be measured ttnd ascertained 
or according to the rules and orders referred to in section 

9 of %\)is Act sl~all be cleeply cal.rec1 or cut in figures 
of a t  least tl~i-ee inches in leagtll on the iliain 1)eanz of 
every such ship or vessel prior to her being register- 
ed." 

Amrndmrnt 
of sectioli 14. 

4. In  section 14 of the said Act, to the word 
" tt.ollllag3 ' a  
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66  tonnuge," wl~erovcr it occurs, tho word " i~cg i~ te r  " 11" "X of 1841. 
shall be prefixed, and for the words "rules herein 
prescribed " tlie words cc said rules and orders " shall 
be substituted. 

5. 111 seuliun 16 of the said Act, the words " orthe 
East India Company " are hereby repealed, and for Aflt x of 
thc  words and figures c c  Act No. I1 of 1830" the 1841. 
words "the law for tlic timc being in  force for the re- 
covery of fines imposed by Criminal Courts " sliall be 
substituted. 

6. (1) I n  section 17 of the said Act thc word Repeal of 
words in sec- 

c c  that," where it occurs before the words " the owncr tion 17, Act 
or owners " and before the words <' if such owner or X of 1841. 
owners," is hereby repealed. 

(2) To the same section the words recoverable as 
aforesaid " shall be added. 

7. I n  section 23 of the said Act, after the words Amendment 
of  section 23, 

c c  ten thousand rupees " the words " recoverable as Act X of 

aforesaid " shall be inserted. 1841. 

8. I n  section 24 of the said Act, the words " issued :&;;$:;;;, 
under the Oompany's seal and" are heteby repealed, ~ , t  x 
and for tbe words "for the Governor of Port William 1841. 
in Uengal or for the Governor in  Courlcil of any prcsi- 
dency " and for the words '( for the Governor of Fort 
William in Bengal or the Governor in Council of any 
presidency " the words " for a Local Government " 
sliall be substituted. 

9, After section 26 of tlie said Act, and before tlie ~ ~ ~ ~ ~ f "  

Proclamation, the following shall be inserted, name- ls4,. 
ly :- 

" 27. The expressions ' Local G'*oveilnmentz,' ' Local Pefinition of 
Governments of India ' and ' Governnleut of the P r o  ~ , ~ ~ ~ ; ~ ~ ~ v -  
sidency,' as used in this Act, shall be cieemed to 
include, and to have always inclucled, every person 117110 
is a ' Local Governmeilt ' as defined in section 2, clause 
(lo), of tlie General Clauses Act, 1868." 
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"THE SCHEDULE. 

" (See seelion 8.) 
ACT X, 1841. 

CtvtiJicate of Survey. 

[ ACT VII 

Name of Sllip: of iutellded ,legistry. OHicial Number, if tllvre hns bee11 
any formel* Itegistry. 

Whether a Sailing or Stel1111 Ship ; and, wllGre Built. IVllell N111ne :rnd Address 
if a Steam Ship, how propelled. of Ijuilders. 

I I 

Nornbcr of Decks . 
Number of Masts 
Iligged . . .  
Stern . . . .  
Bui ld .  . . .  . . .  Galleries 
H e a d .  . . .  
Pr~lnework . . , 

' Length from fore'pnrt of stem, under the bow- 
) smit, to tile a f t  side 01' the I~trad of the s t e m  

Fast . . . . . . . .  
Mniu breadth to outside of p1:lnk . , . 
Depth in hold from tol ln~~ge deck to ceiling at 

midships . . . . . .  
Depth in hnld from upper deck to ceiliug nt 

midships, in the case of three decks and up- 
wards . . . .  . . .  Length of engine roorn, il ally 

Fcet. 

PARTICULARS OP ENGISES (IF ANY). 
-- -- 

Whether 
Briti\h or W"en 

Foreign pade.  mdc' 

pr_-___- 

Engines. 

Boilers. 

---- -- - -- - -- -- - - - -- -- 
1'AltTICULAltS 
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PBRTICULPRS OF TONNAGE. 

NO. of Tons. DEDUOTION ALLOWED. 

On R C C O U I I ~  of space required for 
propelling po\c7er . . 

On aocou~lt of spaces occupi~*d by 
hra~llen or Appre~ltices r~nd rip- 

propriated to  their use rind kept 
free f lorn gno~ls 01. stores of every 
kind 11ot being the persolla1 pro- 
perty of tlle Crew. 

These spaces . nre tllc following; 
irnlnely :- 

I I Cubic metres. ( 

led Ship, I~erel~y certify tllat tlre above p;lrticulars a1 

--day of I -. - 

No. of 

true. 


